I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
CRI M NAL APPEAL Nos. 1973-1974 OF 2014

CHI RAUNJI LAL AND ORS Appel | ant (s)

VERSUS

STATE OF UP AND ANR Respondent ( s)

ORDER

It is adnitted by | earned counsel for the appellants that

respondent - Tar a Chand in Crim nal Appeal ari sing

Crimnal Revision No.789 of 1983 had died 10 years back and he
is unable to produce the death certificate.

Consi deri ng the above statenment made by the counsel,

appeal agai nst respondent - Tar a Chand st ands di sm ssed

abat ed.

[N V. RAVANA]

NEW DELHI
APRIL 01, 2016
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Reason:

| TEM NO 11 COURT NO. 8 SECTI ON 1 |

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Crimnal Appeal No(s). 1973- 1974/ 2014

CH RAUNJI LAL AND ORS Appel | ant (s)
VERSUS

STATE OF UP AND ANR Respondent ( s)

(Office report on default)

Date : 01/04/ 2016 These appeals were called on for hearing today.

CORAM : HON BLE MR. JUSTI CE N. V. RANMANA
[N CHAMBERS]
For Appellant(s) M. Krishna Kant Dubey, Adv.

M. Rakesh Kumar Tiwari, Adv.

M. Rajiv Ranjan Dw vedi, Adv.



For Respondent (s) M. Vi kas Bansal , Adv.
M. A shwarya Pat hak, Adv.
M. Ardhendumaul i Kumar Prasad, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

It is adnitted by | earned counsel for the appellants
that respondent-Tara Chand in Crininal Appeal arising out
of Crimnal Revision No.789 of 1983 had died 10 years
back and he is unable to produce the death certificate.

Consi deri ng the above statenment nmade by the counsel
t he appeal agai nst respondent-Tara Chand stands di sni ssed

as abat ed.
( SAPNA BI SHT) (S.S. R KRI SHNA)
SR P. A ASS| STANT REG STRAR

(Signed order is placed on the file)



